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the States boundaries and  12.01 hrs.
the other where hill areas
formed a part of the State. QUESTION OF PRIVILEGE

In the case of the former the
States|Union Territories would
be  requested to  incor-
porate the special problems
of hill development in their
plans and in the case of the
latter they would be request-
ed to draw a sub-plan for
the development of hill areas
which should be identified.

{vii) For the development of hill
areas, there woulq be a long-
term fifteen year plan with
a macro-objective along with

Five Year Plans. Over-
riding priorities would be
given to communications.

Other important programmes
are soil conservation, water-
shed management, hill areas
research, animal husbandry,
training of technical person-
nel and surveys.

(viii) It would be desirable +tn
create a deputation reserve
in Central cadres of various
services for long-term depu-

tation in hill areas. The
exact details about these
Services would be worked

out after the Working Group
Report became aavilable and
had been considered by the
Seminar,

{ix) The Planning Commission, in
consultation with the Minis-
try of Food and Agriculture,
would work out & program-
me for surveys and training
of personnel required for
thege areas.

(¢} No, Sir. The Committee has
accepted as Hill Areas the areas
classified as such in the Census of
India Report.

596 (ai) LS—5.

Shri §. M. Banerjee (Kanpur): Sir,
I move a motion of privilege against
the newspapers, The Hindu and the
Indian Nation who gave the version
of Shri Nanda's speech which he had
delivered in Arrah and referred to
the Bharat Sevak Samaj and said
something about the Public Accounts
Committee. They did not realise that
later on Shri Nanda contradicted it
and said that he had not said like
that, Therefore, I move privilege
motion against the two newspapers,
and I would like to know the posi-
tion.

Mr. Speaker: We
notice to the newspapers concerned,
the Indian Nation and The Hindu.
(Intérruption): We had asked them
if they had to say anything in this
respect. We did get a very prompt
reply from The Hindu, which has
expressed regret. It says:

had sent that

“The original report of Mr.
Nanda's speech in Arrah was
received by us from the United
Press of India and published in
the usual course. In the light of
Mr. Nanda's denial of any refer-
ence to the PAC report on BSS,
we have already asked the news
agency concerned as to how the
wrong report was issued by it to
its newspaper subscribers. Mean-
while, we have published the
Minister's contradiction and can
only express regret for having,
inadvertently but bona fide, attri-
buted to the Minister remarks
which, it transpires, he never
made. We would also ask you
to convey to the Hon. Speaker
our nssurance that it was not our
intention to commit a breach of
privilege of the Lok Sabha or
its Public Accounts Committee.”

1 think that regret is sufficient so far
as this is concerned. (Interruption).
Let me finish. So far as the gecond
one is concerned—the Indian Nation—
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[Mr. Speaker]
we wrote a letter to the Indian Shri Harl Vishnu Kamath: It is

Nation on the 23rd April, 1965. But
he has not shown even the courtesy
of acknowledging the letter or send-
ing any reply to us. Under these
circumstances, I think the House
would like to refer this matter to the
Privileges Committee so far as this
is concerned,

Shri Hari Vishnu Hamath (Hosh-
angabad): Both.

Mr. Speaker: The Indian Nation
case would be referred to the Pri-
vileges Committee.

Several hon. Members: Yes.

Shri J. P. Jyotishi (Sagar): What

about the agency that distributes

such news? (Interruption).

Shri Hari Vishnu Kamath: On a
point of clarification, Sir. I have got
the copy of the Hindu of that date
with me here, and the observations
made by the hon. Minister as repont-
ed. It is not said that “the Minister
said” and all that. What he said is
reported in quotes. It is  within
quotation marks. I am sorry to say
that some Ministers are in the habit
of contradicting the reports made in
newspapers when they are in a tight
corner or something like that. So,
the House would like to know what
exactly the hon. Minister said. Let
us have the correct version of what
he said there.

That has been con-
We are not

Mr. Speaker:
tradicted in the papers.
concerned with it.

Shri Hari Vishnu Kamath: Tt is
very wrong, Sir. It is bad for demo-
cracy. (Interruption) Let us hear the
Home Minister; he is present here.

Mr. Speaker: Order, ord.'er_

Shri Hari Vishnu Kamath: What is
this “Order, Order"?

Mr. Speaker: Tt is very strange, Mr.
Kamath.

mutual; I am also
turbed.

feeling very dis-

Mr. Speaker: Whenever I am on
my legs, can't I call the member to
order and he might sit down?

Shri Harl Vishnu Kamath: T was on
my legs and I could not sit down
immediately, Sir.

Mr. Speaker: When did I commit
the fault, just when I said “order,
order"?

Shri Hari Vishnu Kamath: I only
said this matter cannot be settled
by calling me to order, because it is
a serious matter.

Mr. Speaker: Rather he
that remark of mine.
ridiculing is not good.

ridiculed
That wav of

Shri Hari Vishnu Kamath: It is not

ridiculing, Sir. If you think I am
ridiculing, I am sorry.
Shri H. N. Mukerjee (Calcutta

Central): I wish to ask your direction
in this regard, because the House is
in possession of what was reported
in the Hindu of a particular date, On
another date, that paper printed a
contradiction by the Home Minister.
of which the House has no notice.
We have taken no cognizance of it,
We do not know in what terms, in
what manmner, he contradicted the
previpus report and how far that
contradiction went in order to purge
the report of any possibility of con-
tempt of this House. Therefore, is
it not desirable that the contradiction
also is made available to you and
therefore to the House, so thal you
can tell us a little more about the-
nature of the contradiction and
explain to us that in view of the
contradiction and expression of apo-
logy by the paper concerned, no fur-
ther steps should be taken? Other-
wise, when the other matter is being
referred to the Committee of Priwvi-
leges, the committee might look into
this matter also and give a line-clear-
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as far as the Home Minister and the

paper are concerned.
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Shri Hari Vishnu Kamath: May 1
entreat you, Sir, with the deepest
deference to your judgment and wis-
dom, whether in a case like this,
because it would be a precedent for
the future, the minister, when he con-
tradicts a report emanating from a
well-established paper in the country.
should not tell the House and you,
Sir, what exactly he said on that
occasion, in the interests of democracy
and proper functioning of the parlia-
menlary process?

weqw WY : TEE ORI 97

sit £ faewr wmw - fredi 37 0



13497 Question of

Privilege /
SRR WERT A wEET § |
3‘-‘:'FI Fzrar f& & 7 9o
Mo Alo 1 gra7 FrE rHa 7T faar
A

g

M e qzAmw (AvaATe)
HA W H SARA WA 4T

AR WEE : zT {0 TAT T
2V AT 4759 WIET 51 A & AT
AGEIT 9% A1 vF g § IA ™A
94 T A fafzsai foedr @0 3w
AF R A 39 A ¥@ OARA g AT A
A1 9 9947 g 1 T @ F omAm o0
A T FEHA T | WAL IH AH 5
fazdt =mo 71w ovr wat www g
¢fE & 30 1 2@ o7 93 &% W
IA 97 AWA K7 AT | AT F4GIA 7
T2 @ 3w as I # fagdr ard 41
¥ 39 1w A0 /1 FtowwA gom,
I8 A1 919 &1 gfq70 & Fam

Mr. Speaker: Papers to be laid on
the Table—The Finance Minister—

The Minister of Finance (Shri T. T.
Krishnamachari): Sir, 1 beg to lay
on the Table, (In:erruptions) .

Mr. Speaker:
hon,

Order, order. The
Minister may resume his seat.
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RE: MOTION FOR ADJOURNMENT
(Querry)
Shri H. N. Mukerjee (Calcutta Cen-

tral): Sir, we have given notice of
an adjournment motion.

Mr. Speaker: [ have noi given my
consent to that.
Shri H. N. Mukerjee: Sir, the

Prime Minister is here. I do not know
if he is going to make a statement.

There are certaln reports in the
papers,

Mr. Speaker: That is for him tlo
decide.

Shri S. M. Banerjee (Kanpur): Sir,
it is a serious matter.

Shri H. N. Mukerjee: Sir could we
not find out from you the reason why
you have been pleased to disallow our
adjournment motion?

Mr, Speaker: That he need not ask
me now. Every day he knows. . .

Shri S. M. Banerjee: Why does not
the Prime Minister make a statement.

Shri Hem Barua (Gauhati):
since you have allowed
Mukerjee. . . .

Sir,
Shri

Mr. Speaker: I have no!l given him
any apportunity to raise it

Some hon. Members rose—
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The Prime Minister and Minister of
Atomic Energy (Shri Lal Bahadur
Shastri): Sir, after 1 had made my
statement yesterday some questions
were raised and it seemed that there
were some misgivings. 1 consider it
essential that on an issue such as
the one that faces us today there
should be ny misapprehension or mis-
understanding. In the statement that
I have made during the last few days
in this House, I have made the posi-
tion of the Government absolutely



